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Illegal Mining from Rivers 

 
1977. SHRI UDAY PRATAP SINGH  
 
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to 
state: 
 

(a)  Whether the Government has taken note of illegal mining from rivers causing damage to 
the environment and if so, the details thereof;  

(b) the policy/ scheme proposed to be formulated by the Government to check illegal mining 
from rivers;  

(c)  whether the Government has taken action against sand mafias engaged in illegal sand 
mining and propose to make sand mining free for common man; and 

(d)  if so, the details thereof? 
 

ANSWER 
 

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE  
(DR. MAHESH SHARMA) 
 
(a) to (d):  State Governments have been empowered to make rules for preventing illegal mining, 
transportation and storage of minerals under Section 23C of Mines and Minerals (Development 
and Regulation) (MMDR) Act, 1957.  As informed by Indian Bureau of Mines (IBM) (a 
subordinate office of Ministry of Mines), the details of illegal mining reported in various parts of 
the country and the action taken by the State Governments for the last five years i.e. 2013-14 to 
2017-18 (upto quarter ending June, 2017) is annexed.  It is further informed that prior 
Environmental Clearance is mandatory for all kinds of mining including river mining as per 
provisions of Environment Impact Assessment (EIA) Notification, 2006 as amended from time 
to time. 
 
Further, with a view to promote sustainable sand mining in the States, the Government vide 
notification dated 15.01.2016 has delegated the Authority of Environmental clearance of minor 
minerals up to 5 hectare of individual mining lease and 25 hectares in clusters to the District 
Environment Impact Assessment Authority (DEIAA) headed by the District Magistrate/ District 
Collector. A District Expert Appraisal Committee (DEAC) has also been constituted under the 
chairmanship of the Executive Engineer, Irrigation Department to assist the DEIAA. The 
Ministry has also notified the constitution of DEIAA and DEAC, vide Notification SO No. 
190(E) dated 20.01.2016.  The Ministry has also issued the Sustainable Sand Mining Guidelines, 
2016. 
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